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Record of Proceedings 
 

Learned counsel for Karnataka Power Transmission Corporation Ltd. (KPTCL) 
submitted that  as per the Commission`s direction, KPTCL had responded to NLDC with 
the status report regarding implementation of the telemetry. However, NLDC 
inadvertently mentioned the name of KPTCL  with defaulting entities who had not 
responded. Learned counsel submitted that KPTCL has complied with directions of the 
Commission and NLDC with regard to implementation of telemetry system.  Learned 
counsel requested the Commission to drop the name of KPTCL from the list of Utilities 
who had not responded to NLDC. 

 

2. Learned counsel for THDC India Ltd. submitted that  THDC has complied with 
the Commission’s order regarding telemetry system and have implemented it which was  
confirmed by  the representative of NRLDC. Learned counsel for THDC requested to 
discharge THDC from section 142 notice issued against it for non-compliance  with the 
directions of Commission and NLDC. 
 
3. The Commission directed NLDC to submit  latest status, on affidavit by 
30.6.2014 regarding implementation of telemetry  and publish the same on its website. 
 
 
4. Subject to above, the Commission reserved order in the petition. 

 
 
 

By order of the Commission  
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